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 PAPERS  LAID  ON  THE  TABLE
 Posr  Orrice  Savinas  Crarricatss

 Russ
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morar]ji
 Desa):

 I  beg  to  lay  on  the  Table  a  copy
 of  the  Post  Office  Savings
 Certificates  (First  Amend-
 ment)  Rules,  1967,  published
 in  Notification  No.  G.S.R.  566
 in  Gazette  of  India  dated  the
 14th  April,  1967,  under  sub-
 section  (3)  of  section  12  of
 the  Government  Savings  Cer-
 tificates  Act,  1959.  [Placed
 in  Library,  See  No.  LT-363/
 67).

 Notirrcation  uNogr  Dein  Deverop-
 ment  Act

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Jaganath  Rao):

 I  beg  to  re-lay  on  the  Tabie  a  copy
 each  of  the  following  Notifications
 under  section  38  of  the  Delhi  Develop.
 ment  Act,  1957:—

 (1)  The  Delhi  Development
 Authority  (Employees  Provi-
 dent  Fund  and  Gratuity)
 Rules,  1966,  published  in
 Notification  No.  GS.R.  1859
 in  Gazette  of  India  dated  the
 10th  December,  1966.  [Placed

 in  Library,  See  No.  LT-145/
 67).

 2)  The  Delhi  Development
 Authority  (Committee  Meet-
 ings)  Regulations,  1966,  pub-
 lished  in  Notification  No.  S.O.
 3619  in  Gazette  of  India  dated
 the  3rd  December,  1966.
 [Placed  in  Library,  See  No.
 LT-263/67).

 Dum  Saves  Tax  (Asmar)  Rocss,
 Norerrcarrons  unpre  Customs  Act,

 etc.
 The  Minter  ‘Pastiamentary

 Afairs  snd  Comamnications (Dr.  Ram

 Subhag  Singh):  On  behalf  of  Shri
 K.  C.  Pant,

 I  beg  to  re-lay  on  the  Table—

 (1)  a  copy  of  the  Delhi  Sales  Tax
 (Amendment)  Rules,  1967,
 published  in  Notification  No.
 F.4(92)  /66-Finance  (क)  (I)  in
 Delhi  dated  the  16th
 March,  1967,  under  sub-section
 (4)  of  section  26  of  the  Bengal
 Finance  (Sales  Tax)  Act,  1941,
 as  in  force  in  the  Union  terri-
 tory  of  Delhi.  [Placed  in  Lib-
 rary,  See  No.  LT-146/67).

 (2) T  also  beg  to  lay  on  the
 Table—

 (i)  GSR.  394  published  in
 Gazette  of  India  dated  the
 17th  March,  1967,  issued
 under  the  Income-tax  Act,

 1961  to  give  effect  to
 the  Agreement  between  the
 Government  of  India  and
 the  Government  of  Greece
 for  the  avoidance  of  double
 taxation  of  income.  [Pleced
 in  Library,  See  No.  LT-364/
 67).

 (ii)  A  copy  each  of  the  follow.
 ing  Notifications  under  sec-
 tion  159  of  the  Customs
 Act,  1962:—

 (a)  3.0.  1129  published  in
 Gazette  of  Indie  dated  the
 1st  April,  1967.

 (०)  GS.R.  584  published  in
 Gazette  af  India  dated  the
 29th  April.  1967.

 (c)  GSR.  $88  published  in
 Gazette  of  India  dated  the
 20th  April,  1987.

 (४)  G.B.R.  630  published  in
 Gazette of  India  dated  the
 6th  May,  1967.

 १०)  GSR.  89  published in Ganetie of  India  dated  the  -
 3rd  May,  1007.
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 a)  G.S.R.  707  published  in
 Gazette  of  India  dated  the
 th  May,  1967.  {Placed
 in  Library,  See  No,  LT-
 (365/67).

 (iii)  A  copy  each  of  the  follow-
 ing  Notifications  under  sec-
 tion  158  of  the  Customs  Act,
 1962  an  dsection  38  of  the
 Central  Excises  and  Salt
 Act,  1944:—

 (a)  The  Customs  and  Central
 Excise  Duties  Expor:
 Dnawback  (Genera!
 Twenty-fourth  Amend-
 ment  Rules,  1967.  publish.
 ed  in  Notification  Noa
 G.S.R.  581  in  Gazette  of
 India  dated  the  29th
 April,  1967.

 (०)  The  Customs  and  Centrai
 Excise  Duties  Export
 Drawback  (Generali
 Twenty-sixth  Amend-
 ment  Rules,  1967,  publish.
 ed  in  Notification  Ne.
 G.S.R.  582  in  Gazette  of
 India  dated  the  29th
 April.  1967.

 1९)  The  Customs  and  Central
 Excise  Duties  Export
 Deawback  (General)
 Twenty-seventh  Amend
 ment  Rules,  1967,  publish.
 ed  in  Notification  No.
 GS.R.  583  in  Gazette  of
 India  dated  the  29th
 April.  1967.

 (०  GS.R.  585  published  in
 Gazette  of  India  dated
 the  2&h  April,  1967.  con-
 talning  corrigenda’  1०0
 G.S.R.  1478  dated  the  24th
 September.  10966.

 (iv)  A  copy  each  of  the  follow-
 ing  Notifications  under  sec-
 tion  38  of  the  Central  Excise
 and  Salt  Act,  1944:—

 Central  Excise
 Amendment)

 (a)  The
 (Fourth
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 Rules,  1967,  published  in
 Notification  No.  G.S.R.
 492  in  Gazette  of  India
 dated  the  8th  April,
 1967.

 (b)  The  Central  Excise
 (Fifth  Amendment)
 Rules,  1967,  published  in
 Notification  No.  G.S.R.
 544  in  Gazette  of  India
 dated  the  22nd  Aprii,
 1967.

 (९)  The  Central  Excise
 {Sixth  Amendment)
 Rules.  1967,  published  ia
 Notification  No.  G.S.R.
 587  in  Gazette  of  India
 dated  the  29th  April,
 1967.

 (d)  The  Central  Excise
 {Seventh  Amendment)
 Rules,  1967,  published  in
 Notification  No.  G.S.R.
 702  in  Gazette  of  India
 dated  the  13th  May,
 1967.  [Placed  in  Library,
 See  No.  LT-366/67}.

 NOTIFICATIONS  UNDER  ESSENTIAL
 CommMooitifs  Act

 The  Minister  of  State  in  the  Minis-
 try  of  Pi  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Ragha  Ramaiah):

 I  beg  to  lay  on  the  Table  a  copy
 each  of  the  following  Notifications
 under  sub-section  (6)  of  section  3  of
 the  Essential!  Commodities  Act.  1955:—

 (ay

 (by

 (टो

 The  Kerosene  (Fixation  of
 Ceiling  Prices)  Amendment
 Order,  1967  published  in  Noti-
 fication  No.  GS.R.  464  in
 Gazette  of  India  dated  the  Ist
 April,  1967.
 The  Kerosene  (Fixation  of
 Ceiling  Prices)  Second
 Amendment  Order,  1967,  pub-
 lished  in  Notification  No.
 G.S.R.  498  in  Gazette  of  India
 dated  the  7th  April,  1967.
 The  Kerosene  (Fixation  of
 Ceiling  Prices)  Third  Amend-
 ment  Order,  1967,  published


